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bctween the representatives of India and 
Nepal held in Kathmandu in Novembor, 
1968, the Government of Nepal have agreed 
to limit the export of synthetic yarn fabrics 
and stainless steel manufactures to India to 
the level of 1967-68, and to restrict also the 
allocation of foreign exchange for the pro-
duction of these items to ·1967-68 level. 
The effectiveness of these steps wonld be 
reviewed at the next meeting of the Inter-
Governmental Joint Committee. 

Export of Tobacco 

5812. SHRI K. SURYANARAYANA I 
SHRI P. ANTONY REDDY: 
SHRI G. S. REDDI : 
SHRIMA TI B. RADHABAI : 

WIIl the Minister of FOREIGN TRADE 
AND SUPPLY be pleased to state ; 

(a) the actual quantity of flue curved 
Virginia tobacco and country tobacco 
accumulated in the country at present and 
the steps being taken to clear the stocks; 

(b) whether it is a fact that Government 
have approved the barter deal proposal of 
a Bombay firm, which has in no way any con-
nection with the Tobacco trade and rejected 
the proposal made by the firm which is 
having SUrPlus stocks; and 

(c) whether Government are considering 
any arrangments for the import of tractors 
against the export of surplus tobacco to 
foreign countries on bila teral basis? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEWAK) : (a) The accumulated stocks at 
present have been estimated at about 9 
mil'ion kilograms for flue cured virginia to-
bacco and one million kilograms for country 
tobacco respectively. With a view to clear 
these stocks through exports, the following 
measures have been recently taken :-

(i) Minimum export prices have been 
reduced by 20% and 25% for lower 
grades of flue cured virginia to-
baCco of the 1968 and earlier CfQp. 
respectively. 

(il) A barter deal worth Rs.!.' crores for 
export of lower grades of flue 
cured virginia tobacco has been 
approved. 

(iii) A tobacco delegation was sent to 
European countries in December, 
1968 to explore new markets. 

(b) <A barter proposal of a Bombay 
firm which is not a regular dealer of tobacco 
has been approved. At that time, there were 
no other proposals for export of tobacco 
under barter. 

(c) No, Sir. 

Export of Jute goods to European common 
Market Coon tries 

58\3. SHRI S. K. TAPURIAH 
SHRI HIMA TSINGKA : 

Will Ihe Minister of FOREIGN TRADE 
AND SUPPLY be pleased 10 state: 

(a) whether negotiations have of late 
been held with the European Common 
Market countries regarding export of carpet 
backings and other jute goods; 

(b) If so, the proposals and counter 
proposals made in this connection; 

(c) the outcome of the negotiations; 
and 

(d) the latest prospects of jute goods 
exports to the E.C.M. during the year 
1969-70 and how It compares with Ihe 
corresponding figures for Ihe years 1967-68 
and 1968-69 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEW AK) : (a) to (c). Since tho nego-
tiations are currently in progress, It will not 
be in the public interest to disclose their 
details at this stalle. 

(d) Exports of jute good,s during 1967-
68 and 1968-69 (for 9 months from April to 
December 1968), were as under :-
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Year Quantity 

(in '000' ton,) 
1967·68 37.92 
1968·69 20·80 
(April·D;c'68) 

Value 

(in Rs. crores) 
10.05 
7.12 

Of these, exports of carpet balking cloth 
were of the following order:-

1967·68 
1968-69 

(April-Dec. '68) 

4.29 
4.45 

1.72 
2.36 

Prospects of exports of carpet backing cloth 
to E.C.M. countries during 1969-70 are 
bright. 
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Eaqulry iDto Charges of COrruptiOll 
against a former senior officer of 
Proof 8IId Experimental Depart-

menl at Balasore (Orissa) 

5815. SHRI S. KUNDU: Will the 
Minister of DEFENCE be pleased to stale : 

(a) whether Government have received a 
letter from Member of Parliament and a 
Member of Legislative A~,"mbly of Orissa 
complaining that a junior officer of the Mili-
tary Department has enquired into the charges 
of corruption etc. on the basis of C. B. I. 
report against a former senior officer of the 
Prcof and Experimental Establishment, Bala-
55Ore, Orissa and whether they have said an 
attempt is made to 'hush up' the enquiry after 
the C, B. I. report. 

(b) if so, whether the the facts alleged 
are true and if so, what steps Government 
are taking to see that the 'flatter is not bushed 
up; 

(e) whether the letters have been replied 
10; and 

(d) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SWARAN SIKGH ) : (a) Yes, Sir. 

(b) It had been decided, in consultatioo 
with the Central Vigilance Commission, that 
the allegations brought out in the S. P. E.'s 
report. should be investigated further by Head-
quarters Central Command. It i, true that 
the Central Command appointed a junior 
officer to cnnduct furl her investigations. 
However, when this fact cnmc to the notice 
or the Army Headquarters, instructions were 
issued to Headquarters Central Command to 
appoint a Court of Inquiry, with a Presiding 
Officer of the appropriate rank under the 
Regul.tions for the Army. Final action io 
this case will be taken in consultatian wilh 
the Central Vigilance Commission after the 
Court of Inquiry proceedings are completed. 
The question of the case being hushed up 
does not arise. 

(e) Yes, Sir. 

(d) Does not arise. 




